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[Shri B. V. Naik]

priorities of the Central subjects with
which we are concerned. (Interrup-
tions).

SHRI JYOTIRMOY BOSU: Shri
Dinen Bhattacharyya has totally
denied that he agreed to the sugges-
tions made by Shri Raghu Ramaiah,
This is also another attempt to inis-
lead the House, Shri Dinen Bhatta-
charyya is HRere.

SHR! K. RAGHU RAMAIAH: May
I submit, first of all, that this prac-
tice not to take up any of these mo-
tions until the Finance Bill is passed
has been there for most of the years.
That 1s the first point. The inten-
tion 15 to see that more time is
allotted for Demands-for-Grants and
they are not guilletined. That is the
whole principle. This proposal has
been put before the leaders of Oppo-
sitton whom I invited informally
as | always do every year. I have
got the minutes here. This is one
of the items on which all the opposi-
tion parties have agreed informally.
(Interruptions) I believe, these
were circulated al<o; I have to cheek
it up. It was made very clear there.

Apart from that, this matter came
up before the Business Advisory
Commiitee, Their eport 15 also
there. Jt 1s very unfair on the part
of Shri Jyotiimoy Bosu to take this
occasion and go on  attacking the
Prime Minister and mentioning so
many things which are individual
items of discussion

On that also, I have made it very
clear time and again that as far as
Maruti is concerned, this has been
discussed again and again in this
House and we are not prepared to
find tyme for this. He has made it a

political issue. I am very clear on
that.

SHRI JYOTIRMOY BOSU: After
December, 1072, there has been no
discussion.

SHRI MADHU LIMAYE: And
yoummtpmadtoﬂndﬁmlm
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Tulmehan Ram's case. My impres.

slon is that you are condoning mjs~
conduct and misdemeanour,

SHR] K. RAGHU ‘RAMAIAH: Re-
garding Tulmohan Ram's case, the
Hon. Speaker has ruled that it is
open to the House to discuss. When
it is the most appropriate time in this
case, it is for us to decide iy my in-
terpretation. It will be advisable to
have this discussion only after the
criminal proceedings are over.

I submit the report of the Business
Advisory Committee for approval of

the House, (Interruptions).
MR. SPEAKER: Now, the ques-
tion is:

“That this House do agree with
the Fifty-third Report of the Busi-
ness Advisory Committee presented
to the House on the 10th March,
1975 "

The motion was adopted

13.54 hrs.

MATTER UNDER RULE 377
ANNOUNCEMENT OUTR AIR ABOUT
Surr MoHAN DHARIA'S
RESIGNATION

»ft =g formly (amm ) @ mover wETET,
# fgw 377 ¥ @@ 4y W arfrar
& Tt w1, WYT IR & ANA HA-
gfoar ¥f=ar & fm wwe & far,
IR FT QA ISMT FEAT §

gare afqum & waare AfEai &
fagfer Trzafa, sa@ "l 1 E9E
qv, w0 3 | wreww 75(2) ® 4E*
bits Q :

“The Minister shall hold office
during the pleasure of the Presi~
dgent.”
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™ & yaww 18 & fr afe dfadi &
g, fesfr son & @ |® @
Temafy, sulT W@t &1 WAy 9%,
Lo o

¥ ¥ garer oy ve7w g § Fe aar
Trsgafa & ft enfear w1 ww @w
feqr, o1 37 W wfews 75(2) &
age feafuw foar 1 o 2 qoTw &
wiEre ot mfar w1 sfravew ¥
gzt T—feqfam fear man, wife
wrer sfey ey & 21 fi gt &
g wgr v ‘wfrwEw ¥ gy M@
o mifaar” | &% ag o g & e 9at
fer e ®r 8 I T faom 9T ot
odt wgr T e ‘g o wel, ot
aifear,” ¥ s 98 w4y |

13.55 hrs.

[MRr. DEPUTY-SPEAKER in the Chair]

Tad qgen Wifec % 97 qaver
f& wam @l ¥ forw avg 7 a9 oft
wifar w1 o, &7 98 gt dfaam
W @eq qfonfeat & wqEnc v |
I & @ &1 uw g fgewr & w@ w%
AT \ATEAT g

In the circumstances it is not pro-
per for you to continue in the Coun-
cil of Ministers. I am informing the
President accordingly.

W w1 T waew g fie ‘urd oW -
wifga fr dfsde omfedt” 7 ar
yave weh off Twer mfen § wgf
e sv w9 9T By e Ad 8, @
forg w1y w=htwr & §ifog 1 v afx
o Feadr st wifcar w & ol an,
e s md e T ¥ wer g,
e Tene vl ¥ W s oo
3010 LS—B
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¥ qare gt W ot o foar &, #
I ¥ TH [T W IFA T E

Had you suggested direcily or in-
directly that I should resign, my
resignation would have come to you
immediately without any hesitation.

ot gew ¥ qge aw & ag wEw
e § fF s wft & oft arfar w
Wag w o s E g
wfea v fear § 1 W wifew
W g ft § 5 ag wgd § e “ard
ua Awiwer T dfade oefaam” |
¥ I qG TAFT TG 41, WIT g7 o0
TWORHE NG & 9 @ 2 v
w7 fdt walt w7 e 3 & fag
8T W I9 WA A aHre  qEArw
faar 1 oY AgE & oW F ot ARy
ey ¥ w2 v fF ag geler
TE, Wi I gl ¥ faar ) 99 W
Tz #% wfad| ¥ gwE gr—a Foio
WIg FT TROWT AT, A Wrew e
WA w1 TRE ga—aR fag fow
wfoway ¥ wgr war e ¥ e 2 3,
IEA acere g 3 faar

afeT q@ ar aar & fs ag .
g qfgdr Mgy ¢ fw faw
Hr o wur welt w1 favare wd
I¥ w1 o7 o @ e ag o ?
2, Wi 3@ weiwr X A 3, ofr W
afar & ¥ % 99 %1 e fear
W, WK I R weltw Wi wowifre
wO ¥ forg ve-gw w3 7y o s
T, WY I ¥ 3 vy @ iy & -
qf & gy @ § 1 S Wl
w oAy et ¥ @t ¥ of vy
wedt | 9% wy wwdt ff fiv & owfa
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(s we forma |

1 garg 2 & § s o sivgr anfaar
1 felora figar o, Afwewr o gl
%1 §F TE TR FA 5T 17 T T
gt & |

waT wolt 7 off enfar € yefrer
W F7 AT T ¥ FT, 9T F oo A
Fr faaft 7 w2 &, wifssg-an fear
¥ | IR JTAgR FT A swart
fer & | ¥fw7 s F g ?
ot arfm & weafa st & o goar
frer g9 faor o Tsguim oft &
37 # feafua ady firwc & 75(2)+
v R 5 Qgr far & uegdfy waw
¥ gua wegfad frpean wi i
ot wga—mry §7 faggm wE @w< )
e Tregafa ot & Qa T wET & 0
TR v & f6 o W e &
wihe & @i v @ g e
Teifeue qFee | X9 &1 HEwT guT
fe oF =i ¥ weale st T ofr Ty
wat & T ey Wit FY 3@ £ IT 0
s frar it o 991 & 9@ & wqenx
37 = fenfrm wr wfge ar, ..
(wEA) . ... wig sEAT wedt wd
qigam ®E T

14.00 hrs.

MR. DEPUTY-SPEAKER: Accord-
ing to the notice given by Shr1 Madhu
Limaye, under Rule 377, which I find
here, it is with regard to the an-
nouncement over the All India Radio
regarding Shri Mohan Dharia being
dropped from the Council of Minis-
ters I thought that is a limited
question. Your own notice says, “The
announcement of the All India Radio'
‘But I think you are raising some
broader questions of constitutiona!l
propristy and other things. I request
you to confine yourself to this only.
We are dealing with a very very sen-
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sitive question. The notice of, Bhri
Madhu Limaye was sent to the Min-
ister of Information amd Broadeast-
ng..

SHRI JYOTIRMOY BOSU (Dis-
mond Harbour): Mr. Inder Goobbles
is sitting here.

MR. DEPUTY-SPEAKER: 1 do
not know; after your statement if he
1s ready he may come forward with a
statement also. But I don’t think he
is in a position tp deal with the other
issueg that are raised Therefore T
request you to confine to this point

ot vy o wew Wy,
IFE AT A o7 Ax FYE AT T g
&, =i e o €% O oY Y e
g o wrar g wd § fw sware Helr ofr
& T & WTATT 9T #§94 wgr, g9 Wy
@t & gra wifsew s gur oor ot
I FT Farwr IMAT wEy F oovver, @
o I FT FIT I 39T, TUT AT
ot Tt a7 A7 €% T FORR F W
# AT T 4g IAFT AT &, W
FET A(AT AT § |

& wq & quen =g ¢ fiv < gofa

¥ W sgfae e 8 5 X
i FY ama &r € & fF gl
TRE A FT AT @ E | 9EM
woft ofY & g & o wafr frperly -
aft # wfae 57 wr § ®ifs @ w1
off Grd I FT TAF E, IT A wGAT
wifge qr——w1t &9 faegra e =re—
wire femled &t @i oy, |

MR. DEPUTY-SPEAKER: Don’t

raise these things now.

sft wy fowlt : womw Sgw, o
wmqw&t fe wur Wt
oft ¥ g & wreTT 9T gETE 0 W,
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owr aF yant & ¥ figar, wafeg e
wer o & Wi w foar & @ Y,
ag warer & 32T Wi g | W19 & From
afwg 1 o qw TR fE Tl
wad & i wegfae frear o WS
wifewa 75 #rw (2) 7 o w7 WA
Afrg 1« e Ody grAaT A7 199 ®
qET ETRT qur ¥ A gz A & g
e ¥ gy weAr & i sram w5
= A wuymifar 73 F fre a2 o=
Tacie #y wrafatd § ) ® woe
7 44y WTAT fF 3% & PG F-—A=_T F
e & fom ag ¥ 3 g feg o
¢ & w1 3wy A s7 W@ g -
At 7 &1, AfFT o ¥ grq 7 qg TN-
fas WY wia zfzur e foo oo
¥ AR IW 41 A ¥ qga § gevam
FE YT AW R A FEAT WA
fifsre )

MR DEPUTY-SPEAKER  Have
you anything to say” Does the Min-
1 ter have anything to say® This is
not the way how the House can be
conducted T 1equest the Members
to be more attentive If you want
the Chair to say ‘ves’ or ‘no’, then
vou should alsc assist me When
Mr Limaye sat down, I had to call
the attention of the Minister again
and again whether he has got any-
thing to say This 18 not the way
how we should conduct the House

SHRY MADHU LIMAYE Why
don't you hear Shr Dharia?

MR DEPUTY-SPEAKER: Under
377, it cannot be enlarged into a de-
bate I have to go by the rules
which you have framei And we have
tr go by them Under Rule 377, a
Member is permitted to raise a ques-
tion and the Manister concerned, if
he is:ready, can make a reply, But,
no other Member can be allowed. In
that ¢ase it becomes a debate. So, 1
would reguest you all not to insist on

PHALGUNA 21, 1898 (SAKA)
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that. I know that Mr Dharia’s name
has been brought in and he is now
at the centre of 1t If I allow Shri
Dharia here, then I would be violat-
ing the rules.

SHRI JYOTIRMOY BOSU: No,
Sir

SHRI MOHAN DHARIA (Poona):
M: Deputy-Speaker, Sir, with your
permission, may I submmt to you that
T have wiitten to the Speaker? I
have raised certain important issues
i my letter T am not going into
the broader aspect of it But, so far
as thizs very motion 15 concerned, Sir,
1 have stated in my notice that on
2nd March, 1975, a communique was
1ssued from the Rashtrapati Bhavan

MR DEPUTY-SPEAKER. What
1s your pownt?

SHRI MOHAN DHARIA. My
point 15 that after the communique
from the Rashtrapati Bhavan, All-
India Ridio and TV, being the
agencies under the direct control of
t ~ Government, broadeast it
accuratcly [t was the duty to tale
proper care In broadcasting an aecu-
rate and correct news

Sir, it 15 on the basis of this com-
munique that the Speaker was pleas-
ed to allow me to make a Statement
under Rule 199 That statement
could be made by the Minister who
has resigned and mot by a person or
minister just dropped from the
Council of Ministers So, it 13 chal-
lenging the rulmg given by the Spea-
ker, this 1s insulting the Speaker, this
15 1nsulting the House and this is
humihating the hon Member of this
House On the 5th March, after mak-
ing the statement, when I returned
home, 1 was listening to the Hindi
news in Ali-India Radio

FEART WA T QAT A R G
atfeaT F #id WY F WA X ZQ W
I have heard it with my own ears

and I have ulso seen that. The point
is that, after ] have made my state-
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ment under 199, it was only after the
resignation wag accepted by Rashtra-
patifi, even the All-Indim Radio had
the audacity to say, ] geg T
What does it mean? I
demand a very clear apo-
logy from Shri Gujral and from Go-
vernment. They ghould not humiliate
a Member in this way. I would
make it clear that they have dis-
regarded Rashirapatiji; they have
disrespect for him; they have dis-
respect for the Speaker and this
House. They also humiliated a Mem-
ber of this House. So, I demand a
straightforward wapology from the
hon. Minister.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
1. K. GUJRAL): Mr. Deputy-Spea-
ker, Sir, let me assure you and,
through you, this hon. House and
my hon. friend, Shri Madhu Limaye
and Shri Mohan Dharia, that ALR.
and T.V. neither misled the public
opinion nor did they intend in any
way lowering the prestige of the
hon. Members of this House.

Sir, as is kown to you and to the
other hon. Members, Shri Dharia is
one of my old friends and a very
esteemed colleague. The facts of
the case are as follows:

At about 1.85 p.m. on March 2, 1975,
All India Radio's Newsroom receiv-

ed reports from the news agen-
" cles concerning Shri Mohan Dharia.
These agencies said that the Minis-
ter of State for Works and Housing
had been “dropped” (PTI as well as
UNI) from the Council of Ministers.
Because of the relay of the commen-
tary on the World Cup Hockey match
between Indim and England, the sche-
duled 2.00 p.m, English and 2.10 n.m.
Hindi bulletins were broadcast on
that duy at 3.00 pm. and 3.05 pm.
The news waes hrosdepst in these
bulleting in the following words:

3.0. pom. English bulletin of March
2 zaid:

“Mr. Mohan Dharia has been
dropped from the Union Couneil
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of Ministers, according to agencies,
Mr. Dharia was Minister of State
for Works and Housing.”

8.05 p.n. Hindi bulletin of March 2

said:

“garerT qEfREY & e o
Wgr Wi W def W feey
¥ el o ¥ e feqr o & 0 o
arfear frafor o arare wow s a4

In the 800 p.m, T.V. Hindi bulletin
the newg was broadcast in the fol-
lowing words:

. “qar wwr @ fE st wgw afan
i Wy wew ¥ gErw ar W@ § |
T S § fe wwrw W@ ¥ 9
g firar & fis 33 & aw T afrger Niferai
¥ A Y @, 3w oy 9w & f
welt wew # a7 g w7y g "

The Hon'ble Member has asked
why All India Radio in its afternoon
bulletin in Hindi and 8.00 P.M. T.V.
Hindi news, announced that Shri
Dharia had been “dismisged or re-
moved from the Council of Minis-
ters”, whereas he had resigned and
the President had accepted his resi-
gnation. This is what Mr, Madhu
Limaye said “dismissed or removed”

The fact is that upto the time of
the broadcast of these bulletins, no
confirmed news of the resignation
and its acceptance by the President
had been received. Only at about
8.25 pm,, All India Radio newsroom
received the confirmed information
that the President had accepted Mr.
Dharia’s resignation. Ag soon as this
news was received, a revised news
item was issued and the first avail-
able bulletin, namely the 945 pm.
T.V. English bulletin, broadcagt this
news in the following words:

“The President has accepted the
resignation of Mr. Mohan Dharia
from the Central Council of Min-
isters. He has been relieved with
immediate eftect. The smmounce-
ment came in a press communigue
jssued from Rashtrapati Bhavan
tonight. The Prime Minister was
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earlier believed to have informed
Mr, Dharia that his statements
were at variance with accepted
policies. As such, Mrs. Gandhi had
pointed out that it would not be
proper for Mr. Dharia to continue
in the Government.”

It would thus be seen that All India
Radio did nothing more than carry
out its responsibility as a news or-
ganisation by giving first the news of
Shri Dharia being dropped from the
Council of Ministers and then broad-
cast the fact of his resignation and
its acceptance by the President. The
Hindi bulletin broadcast at 3.05 P.M.
and at 800 PM. on the TV could
not have broadcast the news of his
resignation being accepted because
thi¢ was not available to AIR from
any source, Sir, ATR News Services
Division has to function like other
news organisations. Like them, it
had to use the word ‘dropped’ in its
news bulletins to convey the deve-
lopments concerning Shri  Dharia.
In journalistic parlance, when a Min-
ister resigns at the instance of the
Prime Minister, he is considered to
have been dropped. This was the
word used by the news agencies in
their message on March 2. Even
after the news of Shri Dharia's resi-
gnation being accepted was available
to them, the news-papers of March 3
continued to use this phrase. I have
with me here, Sir, the issueg of that
day, that is, March 3, of all the news-
papers.

“Times of India—Dharia dismissed

Statesman—Dharia dropped

Hindustan Times—Dharia dismissed
Patriot—Mohan Dharia sacked,

“Indian Express—Dharie dropped
Motherland—PM dropped Dharia

Nav Bharat Times—
argT wmife sl @ Wz W

Even as late as March 9, Sir, Shri
George Fernandes in his front page
editorial of his weekly Prati Paksh

useq the words aqd\&#d@ which mean
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dismissal. Shri Madhu Limaye’s motion
claims that AIR used the words “dis-
missed/removed” in the afternoon
and TV Hindi bulletins of March 2.
The afternoon bulletin  used the
words. . . (Interruptions).

ot wq forwd : 8% 7 W A
b for wra Wi Ay § 12 We
AR H AR

SHRI SOMNATH CHATTERJEE
(Burdwan): Can the All India Radio
give a different impression than given
by the Rashtrapati Bhavan communi-
que? Newspapers can do that.

SHRI 1. K. GUJRAL: Mr. Chatter-
jee, I have not finished the statement.
Like a good lawyer, you must hear
the case before you comment. I am
not trying to bring in anything. I am
trying to tell you how the news
media react to the situation. (In-
terruptions) I never lose my tem-
per I am only raising my voice.
Sir, Shri Madhu Limaye’s motion has
been talking about the wuse of the
words “dismissed/removed” in the
afternoon and TV Hindi bulletins of
March 2. These words did not mean
‘dismissed/removed’ as alleged. For
‘dismissed” the words used by the
radio and the newspapers in Hindi

are ITITET and for removed [AHTH

CCTIE ¢ (O What ATR did
was only to convey the news con-
cerning Shri Dharia in a fair and
objective manner and only the mil-
dest language was used as opposed
to some of the newspapers which
used the words like dismissal and
sacking. The news of the resignation
was also broadcast as soon as the
confirmation was available.

AR, ag & news organisation has to
bring out the significance of impor-
tant news developments and use
words appropriate to that context.
This was done in the mildest possible
mannen and ‘without showing any
disrespect to Shri Dharia. The news
of his resignation was prominently
broadcast on TV and English bulle-
tins of March 2 and repeated in the
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morning of March 3. On March 5§,
when Shri Mohan Dharia made a
statement in the Lok Sabha, on his
resignation, a summary. .. (Intermp-
tions) .

SHRI JYOTIRMOY BOSU:*

MR. DEPUTY-SPEAKER: The
name of this particular gentlerhan
and the expression of Mr. Bosu should
not go on record. I think it is deyo-
gatory to the House.

SHRI 1. K. GUJRAL: On March 5,
when Shri Mohan Dharia made his
statement in the Lok Sabha, on his
resignation, g summary containing
the important points of his statement
was broadcast in all the home bulle-
#ins of AIR. In the news item, a re-
ference was also made to the effect
that Shri Dharia wag dropped from
the Council of Ministerg for reasons
explained earlier in this note.

Here again, AIR was not the only
news organisation recalling the fact
of Shr1 Dharia being ‘dropped.’ The
newrpapers of March 6 while report-
ing Shri Dharia’'s statement in the
liok Sabha on his resignation made
reference {0 ‘dropping’ from the Coun-
cil of Ministers, and some even des-
cribed it ag ‘dismissal’ or ‘removal’.
The opening sentence in the PTI
message of Shri Dharia's statement
as published in the newspapers of
March 6 was:

“Mr, Mohan Dharia who was
dropped by the Prime Minister
frem the Union Council of Minis-
ters three days ago asserted in the
Lok Sabha today that his plea for a
national dialogue with Shri Jayapra-
kash Narayan and opposition par-
ties was not opposed to the accept-
ed policies of the Congress Party.”

The rendering of the word ‘dropped’
into Hindi has already been explained
by me earlier.
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No issue of privilege, therefore,
arises. Ionlynythatﬁmandw
have discharged their msponslbﬂl;,;ﬂp
news media and used the word *
ped’ as it should be used and {s i1sed
in journalistic parlance.

SHRI MOHAN DHARIA ros¢—

MR. DEPUTY-SPEAKER: 1 will seek
some clarification {rom the Hon. Minjs-
ter (Interruptions) I am not shutting
out anyhody., But let him clarify the
issue. Now this is not a question of
privilege at the moment before us.
Therefore, the Mumister ¢r anybody
should not have an illusion on that
score. This is under 377 and there-
fore, a question of privilege does not
arise here, I am referring to this be-
cause the Minister, at the end of his
statement, said that there is no ques-
tion of privilege. That is why | am
drawing his attention and the atten-
tion of the House to the facl that a
question ot privilege is not under dis-
cussion. 11 is 377 with all its implica-
tions

Now, because 1t 1s a very unusual
case, I think | have gone out of my
way, which will not be a precedent,
of allowing Shri Dharia also to make
a slatement, because he is involved and
I thought the Minister could give a
reply and satisfy all concerned,

SHRI MADHU LIMAYE. Has he sa-
tisfied vou”

MR DEPUTY-SPEAKER: I am going
to seek some clarification. I was lis-
tening to the Minister as intently as
possivle and I wanted to get this from
him: wnat actually was said by AIR
or TV on fhe 5th? [ think this was
the main thing that was made by Shri
Limaye and also by Shri Dharia. It is
a yuestion of the 5th, not a guestion
of the 2nd. I did not hear what ac-

tually was said by AIR or TV on ‘the
5th.

*Not recorded.
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The, second point which I would like
to get clarified is whether AIR or TV
depends for {ts source only on news-
papers or news agencies or it has its
gwn sources. These are the two ques-
tions.

SHR1I MOHAN DHARIA: That 1s
correct,

SHRI 1. K. GUJRAL: So far as the
first query is concerned, I shall quote
from the bullétin of 9 O'clock on the
5th

“Mr Mohan Dharia who has been
dropped from the Union Council of
Mimisters said today that his plea
for a national dialogue with Mr.
Jayaprakash Narayan and opposition
parties 18 not against the accepted
policies of the Congress party, nor
15 1t aimed against parliamentary
democracy. Mr Dharia, who was
making a statement in the Lok Sabha
on his resignation, maintained that
such a dialogue is stil] all the more
necessary 1n meeting the situation
which the nation is facing today. He
sard he had made all possible efforts
to keep the Prime Minister posted
with his thinking Mr Dharia said
concihation and compromise for
national objectives is not a crime
It 15 because of this that he had rais-
ed his voice at times even at the
risk of being misunderstood”

This was the bulletin of the 5th ai 9
O'clock So far the use of words is
concerned, I have said the AIR news
room functions like the news rooms
ot newspapers, and words in journalis-
tic parlance are used. The general
approach is fhat whenever a Minister
resigns on the initiative of the Prime
Minister, then in journalistic parlance
the word ‘dropped’ 15 used. But when
resignation is given by the Minister
hll:dself, then the word ‘resigned’ is
used,

SHRI MOHAN DHARIA® With your
permission, I would say this. T had
written a letter ta the Speaker. I was
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told by the Speaker when I called on
him on Monday that my lefter dated
7th March would be passed on to Mr.
Guyral or to the Government. I do
not know whether this letter has gone
to him. Simultaneously I had sent a
;opy of this letter to the Leader of
the House. With your permission, I
would like to read the letter. It is a
very important issue, Kindly allow

me,
“Dear Mr. Speaker,

“1 had decided not to bother for
the vilification campaign persistenfly
carried on by the All India Radio and
the Television against me. I was
under the impression that the news
bulletins may, perhaps have been
based on the reports carried by the
other news agencies. However, I
was constrained to listen to the
Ilind1 news which was broadcast on
March 5, 1975 at 2.10 P.M. after 1
had made my statement under rule
199, as permitted by you on that day.

“1 have attached herewith a copy
of the offictal press communique re-
leased from Rashtrapati Bhavan
through the Press Information Bu-
reau It is very clear that the Pre-
sident of India was pleased to ac-
cept my resignation from the Coun-
c1] of Ministers on the advice of the
Prime MThiSfer on March 2, 1975.
Rule 199 provides an gpportunity to
a member who has resigned the
office of Minister to make a perso-
nal statement in explanation of his
resignation A Minister who has
been removed or dropped from the
Council of Ministers is not entitled
to have such an opportunity under
the Rules. You were very much
jusiified in giving me the opportu-
nity as it was based on the official
document issued from the Rashira-
pati Bhavan. Even though it is ne.
cessary to take proper care in re-
leasing the correct news by the agen-
clés under the direct control of the
Government, I can understand some
distortions arising out of certain
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Rule 317

(Shri Mchan Dharia)
misunderstandings. However, after
the release of the official commu-
nique from the Rashifrapati Bhavan
and particularly after your ruling
allowing me to make a statement
under Rule 189, it was obligatory on
the part of the Information and
Broadcasting Ministry to take ut-
most care in releasing the correct
news to the country about my resig-
nation. Sir, you may be astonished
to know that after my statement, in
the news bulletin as was broadcast
at 210 P.M. in Hindi by the All
India Radio and the news released
by the television at 8.00 P.M. on
March 5, 1975, it was again stated:

i wfasiew & g2 0 o AR
oifear & &% w1 ¥ a@A 33 go
qurar fw. ...l

(=& ez q4vT ZUET & 3E, qar,
ST wqr UA ¥ 8 aor & Sfafaew #
fFar ar)

“Similarly, the English news bulletin
broadcast at §.00 P.M. on March 5,
1875 says:

‘Mr. Mohan Dharia, who has been
dropped from the Union Council of
Ministers, said today that his plea
for a national dialogue....

‘Mr. Dharia, who was making a
statement in the Lok Sabha on his
resignation, maintalme®. . ..

‘He said he had made all possible
efforts to keep the Prime Minister
posted with hig thinking. Mr. Dha-
ria said conciliafion....”

This ig the contradiction because in
para one, they say ‘dropped’ and in
para two they say, ‘Mr. Dharia, was
meking a statement in the Lok Sabha
on hig resigriation. .".

Rule 377

“The comtradiction is very rele.
vant from para 1 and 2 of the news
bulletin. You will appreciate that
this s a mischievous and mala fide
attempt to distort the decision of the
Hon'ble Rashtrapatiji, to insult and
challenge your own ruling and alse
to malign and humiliate me through
the mass media directly under the’
control of the Government”,

“Sir, this prima fdacie appears to
me t0 be a case of serious breach of
privilege. As I wanted to ascertain
these facts again, I waited for a day.
1 am not interested in making this
matter serious provided the Minister
for Information and Broadcasting, or
the Government, are prepared to ex-
press their regrets on the floor of
the House for releasing such incor-
rect news and to convey the exact
and correct news to the House and
also to the country through the All
India Radio and the television news
bulletins. Otherwise, I will have no
other option except to take the re-
course of the Rules of Procedure and
Conduct of business in Lok Sabha,
1 shall be happy to have your advice
in the matter.”

If the Minister is not prepared to
express his regrets for carrying this
incorrect news, mischievous news, to
the whole of the country, there is no
option, and naturally I shall come
with my own motion tomorrow to you.

ot wY fer ;e S A qet
Ime s A AT & 1 @ e
wY formr wex 7 TR Y frar ar
T & &% 91 1 AfeT Ugafy waw ¥
wegfad frews & g & ot w1 )
TEIT gar fwr | Afew s
i;@f’rmmf@mhmg

1

MR. DEPUTY-SPEAKER: Under 377
nothing more can be done, What you

have submitted you have submitted,
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Rule 377

SHRI MOHAN DHARIA: If you
want, we can give fresh notice.

MR. DEPUTY-SPEAKER: Whatever
the Minister has to say he has said. It
is all before the House. If you want
to resort to any other course, the rules
are there. It 1s up to you and for the
Speaker to decide, Let us take up the
next item.

SHRI JYOTIRMOY BOSU: I want
a clarification.

MR. DEPUTY-SPEAKER: This is
over., Nothing more on this.

SHRI JYOTIRMOY BOSU' I have
ziven notice under 377.

MR. DEPUTY-SPEAKER: I have not
allowed you. (Interruptions)

Will you kindly sit down? There 1s
a limit to the motions under 377. One
has been allowed, that of Mr, Limaye
and I do not see that any other mo-
tion has been allowed. That means
that yours has not been allowed.

SHRI JYOTIRMOY BOSU. When-
ever anything 1s disallowed, we are
intimated.

MR. DEPUTY-SPEAKER. I do not
know.

SHR] PILOD MODY (Godhra). I
want to speak on the Budget.

MR. DEPUTY-SPEAKER. I will call
you later. What do you want, Mr.
Banerjee?

SHRI S. M. BANERJEE (Kanpur):
With ‘your permission, I want to raise
a very iumportant matter which con-
cerns the Central Government also. I
have been writing letters to the hon.
Speaker.

There is a textile mill called Swa-
deshi Cotton Mills in Kanpur. They
are manufacturing many articles for
defence. This Swadeshi Cotton Mills
have declared an illegal lock-out.

MR. DEPUTY-SPEAKER: Mr. Mody,

e

14-35 hrs.

GENERAL BUDGET, 1975-76—GENE-
RAL DISCUSSION—Contd,

SHRI PILOO MODY (Godhra): Mr.
Deputy Speaker, Sir, we are discussing
this year the annual Budget under a
situation which is about as grave as
the country hag ever faced. We have,
through mismanagement of the eco-
nomy over the last 10 to 15 years
brought about untold misery on an in-
nocent population of a rich country
destroying not only the fabric of our
society, destroying the economy of our
country and also our reputation ab-
road. Sir, all the details [ need not go
nto.

Five diseases have crept into the
country, high prices, nflation, corrup-
tion shortages of every description and
injustice of every type. This sorry
discontent in the country has not been
able to find any legitimate avenue of
being able to express itself, You take
the entire system of our democracy
starting from  Presidency and end-
ing with, you just now heard, the mass
media, you will find that all the insti-
tutions of democracy which would
make democracy viable in a country
have been eroded beyond description,

Take the case of the President him-
self. I do not think I need to tell you
what has happened to the office of the
President  But what a situation and
position 1t has been reduced to' We
learnt recently that the President had
to travel all the way to Assam at the
time when the Barpeta election was
going on. He did not actually go to
Barpeta, but he stopped 15 or 20 miles
short of il. Having gone all the way
to Barpeta and stopped a few miles
short of Marpeta and having called
leaders. . .

THE MINISTER OF FINANCE
(SHRI C SUBRAMANIAM). On a
point of order, Sir. Can he discuss
actions of the President?



